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O R D E R 

30.01.2020  It is stated that by letter dated 31st March, 2016, the 

Appellant was declared NPA w.e.f. 31st March, 2015. Copy of letter is not on 

record. Parties to file copy of the same on record. Parties are to be heard 

regarding the effect of restructuring of loan.  

 List the Appeal ‘for admission (after Notice)’ on 13th February, 2020.  

 Parties may prepare and come with brief written submissions not more 

than three pages giving reference to page numbers in support of the 

arguments they propose to make on the next date.   
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